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Cmew pELHIs THE [Z] o8 Jwy, 1930,
I

.~ Ko L{F oo, 175737/89=XTA,3):  In exercisd of ths poMErS

' manfu?:::’zd by stwuse {b} of subwsection (2) of |section B80G of the
*Income~tax Act, 1251 {43 of 13061}, the Lentrall Lavernment hersby
notifiss TArulmigu Jesratesvacqr Templs, Keal alyur, Tamldne.u® as
ons of histarical importance in the Sta&e of iinadu for the
purpose of the said section. j
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The fianugsr, :
Gavernment of India Prees, :
v fing Road, Mayspurl Industriusl Arsa,
fb (Nsar dajouri Gardasn), iew Delhi.
x fopy tos

1+ The Sogratary, Tha Renovation Committes, Srf
Kaslaiyur & Peu,=615753, Tirukolilur, S.A0isy
subjaect to the gonditions that the donationsl rsceived will be
utilisaed oxclusively fer ransvation/repailr ubrik and separats
books of socour te will bm maintained for thip and submitted te
the Commissionor of Incomoetax, Tanilnaz.u=y,| fadras.
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2+ The Commissioner of im’m setax, Tamilnady=y
his lotter Ciile, 2033 19)?39*93 TV dated 25
- Taquasted to vovisu the cases after ecvery th
the utilisotion of donations by gbtalning re
- from the raospective relicious authoritics,

4, The Comptroller & Auditor Goneral of India, velhid,
e { AlAND KHHERE ) p
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